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conclusion that everything was lost
and therefore he abdicated his post?

Shri Hajarnavis: No, Sir. His ex-
planation, if I may read it out, is
this . . .

Shri D. C. Sharma: This is an insi-
nuation on the Prime Minister . . .

Shri Nath Pai: Rubbish. Do not pre-
tend to beso loyal . . .(Interruptions).

Mr, Speaker: There is no insinua-
tion.

Shri Hajarnavis: What he said
amounts to this. On 20th November
1962 he went to the airport in order
to arrange to send away his family.
He was so upset and exhausted that
when he was about to take leave
from his family he completely broke
down and in a sudden impulse decid-
ed to escort them to Calcutta and re-
turn by the next available plane. He
had no time to talk to his Commis-
sioner and inform him about his sud-
den departure but he had informed
the Assistant Director CID who was
also inside the aircraft to inform the
Commissioner about his departure and
the conditions under which he had
left. So, that what the hon. Member
has suggested is very far from truth.
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Shri Bhagwat Jha Aszad: During
1he pendency of this enquiry, have
the officers on whom prima facie
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charges of neglect of duty had beem
established, been put under suspen-
sion or are they still at large?

Shri Hajarnavis: Departmental pro-
ceedings have been instituted against
various officials but I cannot say what
action was taken in each case. Pre-
sumably it must have been done.

Shri Heda: May I know whether
any part of any general circular sen$
by the Home Ministry from here gave
the indication that the Government
officers should avoid falling into the
hands of the enemy and therefore
they should escape themselves?

Shri Hajarnavis: As I stated ear-
lier, I should like to have a specific
question on this point, and then I
shall give the answer.

Shri Daji: Could the Government
give us the total number of employees
against whom action is pending and
also the number of persons who have
been suspended pending enquiry?

Shri Hajarmavis: That is the infor-
mation which we are collecting, and
as soon as it is available, we shall
give it. .
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Shri Hajarnavis: (a) The Govern-
ment of India, Ministry of Works,
Housing and Rehabilitation, have for-
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mulated two housing schemes, namely,
the Low-Income Group Housing
Scheme and Middle Income Group
Housing Scheme for grant of financial
assistance to individual house-builders
in urban areas for the construction
of houses for their bona fide residen-
tial use. Developed residential plots
are also being made available under
the scheme for ‘large scale acquisition,
development and disposal of land in
Delhi’, the main features of which are
given in the statement laid on the
Table of the Lok Sabha on 23rd March,
1961, in connection with the Call
Attention Motion tabled by Shri P. G.
Deb.

(b) No. Rents in Delhi are control-
led under the Delhi Rent Control Act,
1958.

(c) No.
(d) Does not arise.}
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forr ST & ) 9g wees T ¥ oSt
farrar gt fomr o aFar €1

AR WEEA © 9F Feq & % fEend
a3 g0 & | FAT ACHTT TH qTHIA FT 7F:
2 f& AT qawrA g wid arf fETEt
FNAGA T LHT AT S 7

A gwEAE g% fom @Y ot
# Frrdr ey amt wE F nn J A
TTHTA; ATAT & foIg q7 777 &Y qverar
2 AT g=T woTH qTHEAY ATt & fag
q3 F; ATATE

T TAFTORATT - g3 AT 97
SHYERIT TR

weqe cgreq - § FAT FTAFAT
g

st sda fagreat - oY faor s ¥
"oy Afafarr & 9 e & o R
fam, 79 oTHeAET It AT & foa T
AT A ATIAT FT G F AW qwT Gy
Wt AT 3, GV ITRT FAT FITIT
7

A GRATTAE . GLHR IART A
| 2 A & 1 A AT &Y @ Ay
fF 7o Fater TETRdry & fag Sy
g B S syo TFT F ) AT TR
arrzdn ndl ¢ faTE fag s qE
FNALZ | TTTF FAT I F A @Y
IART A AT T T 1 FT ey QA
Frrata gy F faA¥ a #
fa=m< faar an T &)

A 7o Ao fEIN : 7 FTFR FY
argd § & o gfaT ae a A
AT FAANTL qTX ACTFTAT #Y
i & 378 A AFIT a0y q E, 7
ST AT ATACCRT A OFOY g @
A & M T AT AT G ITRT
fE7 ax AT 8, 370 7 g7 @A § A}

gy AT g W g 7 s agEd Ay
UFT F A0 FTHRR 947 ITA FT Y
(A

=i ARG ¢ TG aF Aq &7
&, uF o faam & £ e ferd smedT
o faedr H 8, TR G F AWM N
g A 918 e & 9M ¥ Y, 98
TR A% g faw T & g
g1

Shrimati Savitri Nigam: May I
know how far this is correct that
while there are a number of other
societies which have fulfiled all the
conditions, only twe societies, one of
which has got high officials and the
other . ., .

Mr. Speaker: Order, order. She is
arguing the case on behalf of some
society. »

Shrimati Savitri Nigam: No, Sir; 1
am not arguing. Kindly let me finish
my question and then you will decide.
May I know how far this is correct
that only ,two societies have been
allotted land while other societies
which have fulfilled all the conditions
have not been allotted the land?

Shri Hajarnavis: The hon. lady-
Member had not followed my earlier -
answer. I said that 10 housing socie-
ties have already been allotted land
11 will be allotted land. Already
land has been allocated to them and’
land will be made available to 11
(eleven) as soon as they pay the de-
posit premium, The total number of”
applications which the authority is
considering is 71,
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Mr, Speaker:
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That is only a sug-
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Shri A, P Jain: Is it a fact that
the Central Government have auc-
tioned lands at the rate of Rs. 300 to
Rs. 400 per square yard and the high
price of land is responsible for high
rents in Delhi?

Shri Hajarnavis: Such a sugges-
tion could be made.

Shri Sham Lal Saraf: May I know
if Government are taking steps like
sending out some of the offices from
Delhi to outside places, in order to
remove the congestion in Delhi, so
that more space is made available?

Mr. Speaker: That is a suggestion
for action.
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Koyali Oil Refinery, Gujarat

*282. Shri Yashpal Singh: Will the
Minister of Mines and Fuel be pleased
to refer to the reply given to Starred
Question No. 447 on the 23rd January,
1963 and state:

(a) whether any decision with
regard to a limited company to be
formed to run the Public Sector re-
finery at Koyali in Gujarat has been
taken; and

(b) if so, when the constitution of
the proposed company will be
finalised?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) Not yet,
Sir.

(b) Does not arise at present.
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Shri Narendra Singh Mahida: May
I know whether the Government
have acquired all the lands required
for the oil refinery and have they
effected all the settlement?

shri K. D. Malaviya: In respect of
asquisition of land for the refinery,
the cost has already been deposited





